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Payment of Saving Bank Depo its to 
urviver(s) of Depo itor 

304. SHRI F. H. MOHSIN: Will the 
~Minister of FINANCE be pleased to state: 

(a) whether there is no provision at 
'pre ent in the existing Banking Law/ Regu· 
lations for appointment of a nominee by 

·a Savings Bank Account holder for receipt 
of the balance at the credit of the deposi-

' tor at the time Of his death; 

(b) whether various nationalised banks 
follow different procedures in making pay· 
ment of the Savings Bank Deposits to the 
'survivor(s) of the depositor and if so, the 
reasons for not laying down a uniform 
procedures for uch payment in case the 
amount is less than Rs. 10,000 and above 
R 10,000 and below Rs. 20,000; 

(c) whether Government propo e con· 
'sidering the expediency of making provi-
'sion for such nominee in the ca e of 
'Savings Bank Account maintained at the 
nationalised banks just a had been done 
'in the case of Post Office Savings Bank 
.Accounts; and 

( d) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY 0 FINANCE (SHR[ 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) to Cd). The public sector banks have 
been advised that the Branch Managers 
and other appropria te Jevel authorities in 
banks should be vested with adequate dis-
cretion for payment of balance in deceased 
accounts to survivors / claimants without 
production of legal representation but on 
the basis of due local enquiries and ade-

· quate indemnity. This is being generally 
followed by all the public sector banks. 

· The requi ite powers, however, have been 
· del gated at different levels in each bank 
according to their respective administrative 
structure. 

It is proposed to make a uitable provi-
-sion in the existing laws to provide for 
nomination facilities to account holders in 
banks for which necessary legislation wlll 
e brought soon. 

Shifting of headquarters of E tern Com-
mand of C.D.A. Patna to Gaubati 

305. PROF. MADHU DANDAVATE 
Will the Mini ter of FINANCE be pleased 
to state : 

(a) wheth r it is a fact that there i a 
move to shift the headquarter of the Ea -
tern Command of Controller Of Defence 
Accounts located in Patna inee 1944-45 to 
Gauhati; 

(b) whether a memorandum has been 
received by the Finance Mini tryon be-
half of the employes and orne MP ur-
ging that the headquarter hould not be 
shifted from Patna to Gauhati; and 

(c) if 0 , the reaction of Government to 
the memorandum ? 

THE MINI TER OF STAT IN THE 
MINISTRY OF FINANCE ( HRI SWAI-
SINGH SISODIA) (a) No, Sir. How-
ever, an additional po t of Controller of 
Defence Accounts at Gauhati has been 
created, who will function under Controller 
of Defence Accounts, Patna. 

(b) and (c). Representations have 
been received relating to matters like dis-
tribution of work between CDA, Patna 
and CDA Gauhati. transfer of staff etc. 
which are under examination. 

Reorganisation of L.I.C. 

306. SHRI SUBHASH CHANDRA 
BOStE ALLURI: Will the Minister of 
FINANCE be pleased to stat'e : 

(a) whether Government are contempla-
ting to reorganise the Life Insurance Cor-
poration of India; and 

(b) if so, by when the proce s is likely 
to be completed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PODlARY):~ (a) and 
(b). Government have already decided to 
reorganise the life insurance industry. 




